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BEFORE SHRIV. DURGA RAO, JUDICIAL MEMBER AND
SHRI S. JAYARAMAN, ACCOUNTANT MEMBER

I.T.A. N0.1172/Chny/2019
Assessment Year: 2014-2015

Shri Asan Meera Mohideen, The Income Tax Officer,
No.1, Fathima Street, Ward - 1,
Eruvadi — 627 103. Vs. Income Tax Department,
Tamil Nadu SH-40, Rehmath Nagar East,
Kamaraj Nagar,
[PAN: BCZPA 7061B] Tirunelveli — 627 002.
(srfi=TAT/Appellant) wadf/Respondent)
srateredf &1 3R T/ Appellant by : Mr.N. Arjunraj, C.A
for Mr. Sridhar, Advocate
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PER V. DURGA RAO, JUDICIAL MEMBER:

The appeal filed by the Assessee is directed against the order of the
learned Principal Commissioner of Income Tax, Madurai in C.A.
No0.114/23/PCIT-2/MDU/2018-19, dated 21.03.2019 relevant to the

assessment year 2014-2015.

2. The learned Counsel for the Assessee filed a petition dated

20.10.2020 saying that the Assessee wants to withdraw this appeal. The
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learned Departmental Representative has not raised any objection to
withdraw the appeal. Thus, the appeal filed by the Assessee is liable to be
dismissed. Accordingly, the appeal filed by the Assessee is dismissed as

withdrawn.
3. In the result, the appeal filed by the Assessee is dismissed.

Order pronounced on 20" October, 2020 in Chennai.
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